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Hon’ble National Green Tribunal,
Central Zone Bench, Bhopal

Sub: Regarding Joint report by the committee appointed by Hon’ble NGT(PB), New Delhi in OA No
809/2024, in matter of Motilal Singhania Vs State of Rajasthan & Ors
Ref:- i. Hon'ble NGT order dated 27.08.2024
Sir,
In reference to above subject, itis to inform }"11mﬁiszrl hearing the aforesaid petition in matter

referred above, Hon'ble NGT(PB), New Delhi vide its order under reference has disposed the case
and passed following directions: -
“ However, since the question relates to protection of hydrology and ecology of river water i.e.,
River Kothari, we find it appropriate to direct District Magistrate, Bhilwara and Rajasthan State
Pollution Control Board by constituting a Joint Committee thereof to inspect the site, collect
relevant information and if they find violation of any environmental laws on the part of said
hospital, appropriate remedial prohibitive and punitive action shall be taken in accordance with
law under the provisions of environmental statutes.”

In this regard Hon'ble NGT in the same order has directed the joint team to inspect the
aforesaid health care facility with tfollowing directions: -
“A Compliance Report shall be submitted with Registrar, Central Zone Bench, at Bhopal who if
finds that any further order is required, shall place the matter before the Bench concern”

As per directions issued by Hon'ble NGT, joint committee carried out the visit of the health
care facility and same is being forwarded tor perusal and for record please.

Regards
Sincerely,
Encls:- As Above
(Deepak Dhanetwal)
SEE & Regional Officer

Copy to following along with a copy of joint inspection report for information please :-

1. Member Secretary, Rajasthan State Pollution Control Board, Jaipur
2. District Collector, Bhilwara

3. Sub Divisional Magistrate, Bhilwara S Ig n atU e - I |d

Digitally S|gne[ée§\}
Designation geenig

Engineer
Date 2024 .10.

OpF sot
18—19. J~TUT Hfhel. ATOME AIR.
18-19, Near Pannadhaya Circle, Azad Nagar Bhilwara

RajKaj Ref No.: 11403959
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REPORT OF THE JOINT COMMITTEE
SUBMITTED IN REFERENCE TO
HON'BLE NATIONAL GREEN TRIBUNAI(NGT),

ORDER DATED 27.08.2024

O.A. No 809/2024(PB)

IN MATTER
MOTILAL SINGHANIA
Vs

STATE OF RAJASTHAN

NOMINATED OFFICIALS

1. One representative from District Magistrate, Bhilwara, Rajasthan

2. One representative from Rajasthan State Pollution Control Board
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R of the Joi ittee in compli f ‘ble Nation reen Tribunal in
the r of O. 3 vide order dated 27.08.2024

against the letter petition filed by Motilal 5 inghania.

1. A letter petition tiled by applicant Motilal Singhania against M/s Porwal Hospital

Love Garden Road, RC Vyas Colony, Bhilwara at Hon'ble NGT, Principal Bench Dethi

ra

In its letter petition Sh. Singhania has highlighted few facts at Hon'ble NGI
mentioning that Health Care Facility(HCF) in question is violating many conditions
as mentioned under Biomedical Waste Rules, 2016 and its subsequent amendments
along with conditions on which land has been allotted to the HCF by Urben
Improvement Trust (UIT), Bhilwara, few of which are as mentioned in petition is that
the said HCF is operative along the bank of Kothari river and allegedly disposing the
biomedical waste , expired medicines, etc. directly into the river Also, HICT is
violating the terms and conditions of land allotment and engaged in illugal

construction

3. Taking the cogmzance of the matter, Principal Bench, New Dethi of Hlon“ble NG o1 hos

made following comments on the letter petition: -

“From the complaint, we find that one the hand complainant has said that hospital
is under construction and on the other hand it says that it is working illegally and
disclarging polluting material in the river. The said stand is self-contradictory. 1/
hospital is under construction, it has ot been stated as to how an wider construction

it is functioning”.
4. How'ble NGT (PB) has further reiterated that -

“However, since the question relates to protection of hydrology and ecology of river
water i.c, River Kothari, we find it appropriate to direct District Magistrate,
Bhilwara and Rajasthan State Pollution Control Board by constituting a foril
Conumittee thereof to inspect the site, collect relevant information and if they find
violation of any environmental laws on the part of said hospital, appropriate
remedial prohibitive and punitive action shall be taken in accordance with law under

the provisions of environmental statutes.”
5. Hon'ble NGT has heard the matter and made a joint committee of following ofticials
4. One representative from the District Magistrate, Bhilwara {Rajasthan)
b. One Representative from the Rajasthan Pollution Control Board.

6. District Magistrate , Bhilwara has been made the Nodal Agency for co-ordination and

compliance of this order.
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Accordingly, in continuation to atoresaid order, Member Secretary, Rajasthar State
Pollution Control Board, Jaipur, vide letter dated 26.09.2024, has nominated Regional
Officer, Rajasthan State Poliution Control Board, Bhilwara, as member of the
committee on behalf of RPCB in aforesaid matter. Copy of order is enclosed as

Annexure-R-1

Further, in continuation to aforesaid order, District Magistrate, Bhilwara, vide letter
dated 28.(59.2()24," has  appointed  Sub . Divisional  Officer(5DO), -~ Bhilwara,
representative of the District Magistrate Bhilwara, for compliance of the atvresaid

order. Copy of order is enclosed as Annexure-R-2

As the matter is also related to illegal construction and violation of land allotment*
conditions, as such letter has been writlen by Rajasthan State Pollution Control Board,
Bhilwara toSecretary, UlL, Bhilwara vide letter dated 29.09.2024 (o provide following
information in order to make compliances of the Hon'ble NGT order: -( Copy of order

is enclosed as Annexure-R-3)

a. Copy of letter of allotment issued by UIT, Bhilwara to M/s Porwal Hospital,
Bhilwara, along with the purpose for which the land has been allotted to the said
unit and any specific conditions attached with the allotment.

b. Copy of the sanctioned map indicating details of all constructed/under construction
blocks/ structures ete by M/s Porwal Hospital.

¢ Verification report from UT'T, whether, the construction of the building is as per the
novms prescribed by the UIT Bhilwara and all blocks are as per the sanctioned map
or not. In case of any deviationfviolation of norms by M/s Porwal Hospital+ from
the sanctioned/approved map, you are kindly requested to intimate the same to the
wndersigned in your verification report. )

d. Turther, you are also requested to incorporate in your report whether, M/s Porwal
-Hu:;pilal has. been authorized for construction of basement from UI'T Bhilwara or

nol.

10. This report is being filed by the aforementioned Joint Committee after cond ucting the

field visits of Health Care Facility as mentioned in the wril petition on 08.10.2024 in
the lines ot the issues raised by the petitioner and 1o verify the compliances of BM\

Rules 2016 and 1ts subsequent amendments.
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BACKGR DA ECIFIC I

11. As per the petition filed by the petitioner, following allegations have been made:

* Details of Petition

e e i

i-é.g_uus Raised

1. Violation of BMW Rules , 2016

d.

b.

Petitioner has mentioned in its letter peliT':un that,
HCEF is violating the BMW Rules 2016, as the same is
established and is operational at the bank of river
Kothari and disposing its biomedical wastc i.c used
chemicals, expired medicines etc directly into the
river .

HCF is polluting the Kothari River by disposing
waste and carrying out illegal construction, which

may lead to life threatening condition for wild life.

2 Violation of land allotment
conditions and  engaged  in

illegal construction activities

a. HCFis carrving out construction activity without |

setback, paring space and without obtaining
prior permission trom Ul [

b. HICF has no parking space and parking is being

carried out on the main ring road = lurther,

petitioner has alleged that HCE has made filling
in the kothari river and is being used as parking
spot

¢ HCF has made illegal encroachment at the 40 ft
road on the road maintained by UIT.

d. HCF has engaged in illegal construction. of
basement and carrying out laboratory activities in

the basement .

e. HCF has nat submitted the penaltyv amount , as

imposed by UI'l carlier
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FACTUAL DETAILS:
DETAILS OF HEAT TH CARE FACILITY

1. Consent and/or Authorization Status: -

a. HCF has obtained consent to operate from State Board vide letter dated
20.12.2023 for capacity of 200 beds, which is valid till 30.09.2028.

{Copy of consent to operate is enclosed as Annexure-R-4)

b. HCE has obtained authorization for BMW from State Board vide letter dated
20.12.2023 for capacity of 200 beds, which is valid till 30.09.2028. ( Copy of

authorizalion is enclosed as Annexure-R-5)

2 S_t_g}_gg_gtﬁgmmgnt with CTDF: - HCF has obtained agreement with M/s Sales
Promwoter. Ajmer, for collection, transport and treatment of Biomedical wasto,

which is valid till 31.12.2024. {Copy enclosed as Annexure R-6)

3. Status of installation of Sewage Treatment Plant (STP):- As per the details
available on records of this office, HCF has installed STP of 80 KLD.{ Copy of

details enclosed as Annexure- R-7)

DETAILS REGARDING PAST ACTION TAKEN AGAINST THE DEFAUITER
HEALTH CARE FACILITY

Earlier matter has been also raised in OA No 725/2018 (PB), New Delhi, on the

following issues: «

2. Dumping of domestic indﬂstrial and other waste into river Kutlmr-i
b. llegal conslm_cﬁon of aforesaid Hospital.
¢. - lmproper disposairof Biomedical waste into the river

Matter was disposed on dated 24.10.20219, with the directions

“Accordingly, further report as been filed on 07.09.2019 by the SPCB to the effect that
site inspections were carried out and steps have been taken for rectification of the
shortcomings observed during the inspections, Compensation has also been assessed

against the Municipal Council,
"l view of above, no further order nppears fo be necessary at this stage.

However, further action may be continyed and vigil may be-maintained for enforcement

of environmental norms in accardance with law.”

Further, State Board has imposed envirenmental compensation of an amount ol R,
570,000/ - against the unit and same was deposited by the HCF with Central Pollution

Control Buard, New Delhi on dated 11.04.2019.
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SITE OBSERVATIONS OF COMMITTEE

Joint Committee members and representatives have carried out the site visit of aforesaid HCF
on 08.10.2024.

8 2UL6

ste W
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Observations made by the joint committee during Inspection are as under: -
A. HCF is carrying out segregation practice at wards. However proper segregation
at few places were not being carried out as per provisions biomedical waste rules.
At few places waste was not being segregated as per color coding. Further, at few

places biomedical waste was found mixed with municipal waste.

Figure 1 Segregation focility ot wards

ud
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Figwe 2 Improper Segregation ot Hospita! words

B, Unit has though provided Central Storage Facility. However, it was observed that

waste was not being properly stored in the central storage facility. Biomedical
waste was being stored in the black bags which were assigned to contain
municipal waste as per BMW Rules, 2016 and its subsequent amendments.

Figure 3 Improper storoge of EMW af Central Storage Fociitty

C. HCF was directed to improve the housekeeping conditions at central storage
facility and to upgrade the central storage area in accordance with BMW Rules
2016.



-

Page 9 of 13

y 26, 36838

1 gitude. 74 646494
(2 tiorn: 412.11+1.40 m F -
!Aocurg.x 17864 m

Tirme: 10-2024 12:22:22
Note: Porwal hospital

Figure 5 Biomedical woste stored in municipol bogs

. HCF has provided sewage treatment plant (STP) of 80 KLD. STP was found

operational and water sample of STP treated water collected during the course of
inspection. However, proper metering arrangements, energy meter were not
provided by the HCF.
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Figure 6 Sewage Treatment Plont {STP] meters were not working

. Records of the facility was scrutinized during inspection and it was observed that,
facility is providing regular training to its employees for awareness of BMW Rules,
2016. (Copy of training register is enclosed as Annexure- R - 8)

. As per the log books of biomedical waste collection provided by the HCF, CTDF
M/s Sales Promoter is regularly collecting Biomedical waste from the hospital as
per frequency as mentioned under BMR Rules 2016. (Copy of log book of CTDF
is enclosed as Annexure-R - 9)

. As per the records submitted by the HCF total average occupancy has been
mentioned as 65% i.e. around 100-120 beds per days which results into estimated
generation of approx. 30 KLD as per thumb rules of 300 liter /day /bed. During the
course of inspection STP was found operational. (Copy of log book of STP is
enclosed as Annexure- R -10)

. HCF has not yet adopted Bar Coding system for disposal of biomedical waste.
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I. Area of river Kothari located on back side of the hospital was also visited by the

joint team. It was observed that, there exists a parking area

GPS Map Camars

hguf 7 Alieged illegol parking area bockside of the hospital

J. No evidence was observed that Health Care Facility is disposing biomedical
waste/expired medicines in the river Kothari was observed during inspection.
However, scattered municipal waste was found disposed off along the parts of the

river.

Figure 8 Scattered Municipal Waste olong the river side orea
K. No discharge of waste water either treated or untreated was observed outside the
health care facility, leading to the river Kothari.

Encroacnmerl

To verify the actual status of land allotment, parking permissions, approved maps

etc, a letter was written to secretary UIT, to provide the required information to
be incorporated in the joint report vide this office letter dated 29.09.2024.
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In reply to this UIT , Bhilwara has submitted its reply to Joint Committee vide letter

dated 14.10.2024 and made following submissions w.r.t points raised by the appellant at

Hon'ble NCT: -

1 Thatland has been allotted by the UIT Bhilwara for establishment of Health
Care Facility (HCF) vide UIT Bhilwara letter dated 05.02.2007.

i, . Copy of sanctioned map enclosed

il Based on the factual site repart and analysis there is setback violation on

site for which concerned owner has been issued notice to remove
construction from setbacks. However, it must be cleared that there is no
construction being found in the river buffer or restricted area.

iv.  The basement was approved by UIT (approved plan copy is attached).

(Copy of the reply submitted by UIT Bhilwara is enclosed herewith Annexure- R-11).

LONCLUSLO

ENDATIONS

As alleged in the letter petition, no biomedical waste/ treated / untreated waste

water was being found discharged into the river Kothari.

HOF has though provided segregation facility at some places, but same necd to be

improved.

Cendition of Central Storage facility was not found in accordance with the BMw
Rules 2076, as such HCF was directed to improve the condition of the same,
storing BMW as per color coding and not to mix biomedical waste with municipal

waste.

HCF-was directed to replace the inlet and outlet meter of the Sewage' treatmant

Plant and further, was directed to submit its written clarification regarding

- mismaich in the quantity of daily waste generation and waste being treated into

o

SIE
On the basis of deficiencies observed during inspection related to compliance of
Biomedical waste yules, 2010, a show cause notice for intended revocation of

consent to operate and/ or authorization is being issued to the HCE vide this oftice

letter dated 17.10.2024 ? 1CC i as annexure R-12)

Scattered municipal waste was pbserved at the river side area. Lotter is baing
written to Commissioner, Nagar Nigami Bhilwara to remove the waste from the
river area. (Copy of letter to comqumissioner Nagar Nigam, Bhilwara is enclosed

as annexure R-13).
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7. Asalleged in the petition, it hos been found that bascment is being constructed as

per approval of UIT, Bhilwara.

. Urban Improvement Trust (U1, Blulwara is being advised to decide the notive

issued to the 1Health Care Facility as per the provisions of the law. (Copy of letter
to UIT, Bhilwara is enclosed as annexure R-14),

. Water sample of sewerage breatment plant (STP) treated water collected during

the course of napection. As per analvsis feport results indicates that the same ane
within permissible limit as prescribed by BMW Rules Ztlth._(Cupy analysis report

is enclosed as annexure R-15).

Report is hereby placed on record fur perusal please,

\mupdg)ﬁéermz) (AvhaT NTVrut Somnath(IAS)

SEE & Regional Officer Sub Divisional Officer, Bhilwara
Rajasthan Pollution Control Board,
Bhilwara
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Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004

Phone : 0141- 2716804, 2716800 e-mail : member-secretaryigirpeh nic.in
Helpline No. :0141-2716877

No. F.10 (646) RPCB/Legal/NGT/2024/ 11\ 6 ~ |3 Date: ’2-6“\{!.\7

Regionai Officer,
Rajasthen State Poiluton Control Board,

Bhilwara .
Email: - rorpeb. bhilware @gmail.com

Subject - Regarding Hon’ble National Green Tribunal, Bhopal erder dated 27.08.2024 in Original

Application No. 809/2024 (PB)), Motilal Singhania Vs State of Rajasthan .

Sir Gaki A ; ] ; -
With reference 1o above subject manter, it is 1o inform that the Hon'bie NGT has passed an

order dated 2708 2024 and directed inter-alia as follow:-

i

4. However, since the question relates to protection of hydralogy and ecology of

water i.e., River Kothari, we find it appropriate to direct District Magistrate, Bhilwara

/and Rajasthan State Pollution Control Board by constituting a Joint Committee thereof to

inspect the site, collect relevant information and if they find violation of any environmental

laws on the part of said hospital, appropriate remedial prohibitive and punitive action shail
taken in accordance with law under the provisions of environmental statutes.

5. District Magistrate, Bhilwara shall be the nodal agency for coordination and
compliance of this order,

In light of above Hon'ble Tribunal direction. you are hereby nominated as member of the
“Wmmitiee on behali of RSPCBR with the direction to ensure compliancé of Hon'ble NGT dated
2708.2024 Copy of Hon'ble NGT order dated 27.08.2024 is being enclosed for your ready reference.

Enclosed-As above

{ViaiN)
Member Seeretary

Member Secrctary ‘ﬁ‘(\

Signature

Digitally signed by
Designation giviern
Date: 2024.

0Py 10 [oliowiing for Information and for further necessary action -
. Distriet Magistrate, Bhilwara | Rajasthan
i e
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Digitally signed by

. Designation gCollg!

gy Magistrate QN4
§  Date: 2024 0998

Reason: Approved
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REGIONAL OFFICE
CIORITT Y quor fimor wose, fraast LiFE
RAJASTHAN STATE POLLUTION CONTROL BOARD, BHILWARA

Email:-rorpcb.bhilwara@gmail.com
www.environment.rajasthan.gov.in

e

RPCB/RO-BHL/2024/Legal-76 /\§65 ~\3%2 Dated 2.3 [0.9) 241

Secretary
Urban Improvement Trust (UIT)
Bhilwara
Sub: - Regarding Hon'ble NGT, Principal Bench, Delhi order dated 27.08.2024 in matter of OA No
v 809{20;4. in matter of Motilal Singhania vs State of Rajasthan
Ref:- i. Hon'ble NGT(PB) order dated 27.08,2024
ii. HO letter dated26.09.2024
iii. District Collector letter dated 28.09.2024

Sir,

. In reference to above subject matter, it is to inform you that, Hon'ble NGt(PB) vide its order dated
27.08.2024 , in matter of Motilal Singhania vs State of Rajasthan , has constituted a Joint Comumittee comprised
of District Magistrate, Bhilwara and Rajasthan State Pollution Control Board.

It is also submitted that, the matter is mainly related to unauthorized construction activities carried
out by M/s Porwal Hospital, Bhilwara, without prior permission from the competent authority. In this
matter, Head Office of State Board vide its letter dated 26.09.2024, as mentioned under reference (ii), has
nominated undersigned as a member of the joint committee and District Collector, Bhilwara vide its letter
dated 28.09.2024, as mentioned under reference(iii), nominated Sub Divisional Officer (SDO), Bhilwara as his
representative, to carry out the joint inspection of the site mentioned and verify the contents of the letter
petition.

In order to submit the complete details regarding status of land and other sanctions from the UIT, to
the Hon'ble NGT, this office needs following information’s from your side: -

a. Copy of letter of allotment issued by UIT, Bhilwara to M/s Porwal Hospital, Bhilwara, along with the

purpose for which the land has been allotted to the said unit and any specific conditions attached
with the allotment.

b. Copy of the sanctioned map indicating details of all cs?rgcﬁ(glfﬁjr constr
re

structures etc by M/s Porwal Hospital.

Digitally signed by D
Designation gEenig
Engmeer

18-19, Near [’annadhaya Ctrcle Azad Nagar Bhilwara

jaihni Ret No. 10827095
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REGIONAL OFFICE

RAJASTHAN STATE POLLUTION CONTROL BOARD, BHILWARA
Email:-rorpcb.bhilwara@gmail.com

www.environment.rajasthan.gov.in

QISTRIT 1o FgEoT frimey #osd, ferarst LiFg

——
—

¢. Verification report from UIT, whether, the construction of the building is as per the norms prescribed

by the UIT Bhilwara and all blocks are as pet the sanctioned map or not. In case of any

deviation/violation of norms by M/s Porwal Hospltal from the sanctioned/approved map, you are

kindly requested to intimate the same to the undersigned in your verification report.

d. Further, you are also requested to incorporate in your report whether, M/s Porwal Hospital has been

authorized for construction of basement from UIT Bhilwara or not.

You are kindly requested to provide these details immediately, so that compliances of the same be

submitted to the Hon’ble NGT within stipulated time frame.

Regards
Sincerely,
Encls:- As Above
(Deepak Dhanetwal)
SEE & Regional Officer
Copy to :-

1. Member Secretary, Rajasthan Pollution Control Board, Jaipur, for information please

2 District Collector, Bhilwara, for information please, in continuation to your letter dated 28.09.2024.

1. SDO, Bhilwara, with the information that District Collector, Bhilwara vide letter dated 28.09.2024, has
nominated you as his representative as a member of Joint Committee, and report has to be submitted
to Hon'ble NGT (CZ) Bhopal Bench within one month time from the date of principal Bench order
dated 27.08.2024. In this regard you are kindly finalize the date and time of the scheduled joint visit

and intimate the undersigned, so that report shall be compiled and forwarded to Hon'ble NGIT

Regional Officer

Signature

Digitally signed by O
Designation genig
Engin

vironmental

—"

B:53.19 I1ST .

5 N -
ivr— SR ———————

1810, TSI WiHe. SATSTE AR, Hielare
18-19, Near Pannadhaya Circle, Azad Nagar Bhilwara
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Head Office (BMW )

Rajasthan State Pollution Control Board
% 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
= Phone: 141-5159600
N
Registered
File No F(BMW)/Bhilwara(Bhilwara)/6850(1)/2023-2024/6175-6177
OrderNo:  2023-2024/BMW/6438 Hier  Decchetld SHORN

Unit Id 7993

M/s Porwal Hospital Pvt. Ltd.,{Old Name Keshav Hospital)
Love Garden Road, R.C. Vyas '(.'olony . Tehsil:Bhilwara

District:Bhilwara 7 .
Sub: Consent to Operate under Section 25/26of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section 21(4) of Air (Prevention & Control of Pollution) Act, 1981,
Ref:  Your application for Consent to Operate dated 15/10/2023 and subsequent correspondence.
Sir,

Consent to Operate under the provisions of Section 25/26 of the Water (Prevention &

Control  of Pollution} Act, 1974 (hereinafter to be referred as the Water Act] and under
Section 21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred
as the Air Act) as amended to date and rules & the orders issued thereunder is hereby

granted for your Porwal Hospital Pvt. Ltd.(Old Name Keshav Hospital). plant situated at

Love Garden Read, RC Vyas Colony Bhilwara Tehsil:Bhilwara District:Bhilwara

Rajasthan, subject to the following conditions:-
1 That this Consent to Operate is valid for a period from 15/10/2023 to 30/09/2028.

2 That -this Consent s granted for manufacturing / producing following products / by

H
praoducts or carrying out the following activities or operation/processes or providing
following services with capacities given below:

Particular Type Quantity with Unit
HOSPITAL ACTIVITY. , Service 200.00 BEDS

3 That this Consent to Operate is for-existing plant, process & capacity and separate Consent
t Establish/Operate ‘is required -to be taken for any addition / modification / alteration in
process or change in capacity or change in fuel.

4 That the quantity of effluent generation along with mode of disposal for - the
etfluent shatl be as under:

treated
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Rajasthan State Pollution Control Board
4, Institutional Area, Jhalana Doongari, Jaipur-302 004

—Hoastan. .

e
M""‘“’#f“"" Phone: 141-5159600
Q
Registered
FileNo :  F(BMW)/Bhilwara(Bhilwara)/6850(1)/2023-2024/6175-6177
OrderNo:  2023-2024/BMW/6438 Date: Dec26 2023 5:17PM

Unit Id : 7993

Type of effluent Max. effluent Recycled Qty Disposed Qty of effluent
generation of Effluent (KLD)and mode of disposal
(KLD) (KLD)
Domestic Sewage 75.000 NIL 75.000

To be treated in $TP and to be
utilized in plantation & other
gainfull uses after disinfection

5 That the sources of air emissions along with pollution control measures and the emission
standards for the prescribed parameters shall be as under:

Sources of Air Emissions Pollution Control Prescribed
Measures

Parameter Standard

D.G. Set( 250KVA) ACOUSTIC ENCLOSURE
, ADEQUATE STACK
HEIGHT

D.G. Set( 350KVA) ACOUSTIC ENCLOSURE
,ADEQUATE STACK
HEIGHT

6 That the Domestic Sewage shall be treated before disposal so as to conform to the
standards  prescribed under the Environvent (Protection) Act-1986for  disposal  Into

Inland Surface Water. The main parameters for regular monitoring shall be as under:
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Rajasthan State Pollution Control Board
4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Saass Phone: 141-5159600
N

T

Registered
FileNo :  F(BMW)/Bhilwara(Bhilwara)/6850(1)/2023-2024/6175-6177
OrderNo:  2023-2024/BMW/6438 te Depcosias usrEM
Unit Id - 7993
Parameters Standards
Total Suspended Solids Not to exceed 100 mg/l
Oil and Greuse _ ; Not to exceed 10 méfl
Biochemical Oxygen Demand (3 days at 27°C) Not ta exceed 30 mg/l
Bio-assay Test Minimum 90% survival after 96
hours with fish at 100% effluent
pH Value Between 6.5 to 9.0
Chemical Oxygen Demand Not to exceed 250 mg/

7 That this consent to operate is being issued for Hospital Activity (200beds) and
two D.G. sets (250KVA & 350 KVA) only. For any change in capacity of the services
& area, the hospital has to seek fresh consent to establish and consent to operate.

8 That the hospital shall obtain Environmental Clearance from competent authority
under EIA  Notification dated 14.09.2006for any such activity which attracts
Environmental Clearance under EIA Notification dated 14.09.2006.

9 That the total built up area of the hospital shall not exceed 7790.75 square meter.

10 That the hospital shall get renewed CTDF membership from time to time for
scientific disposal of Bio-medical Waste & submit copy of same to this office and
Regional office,

11 That (otal water consumption of the hospital shall not exceed 90KLD and same
shall be met through tanker supply only. _

12 That no groundwater shall be drawn without prior NOC/permission from the
CGWA,

13 That the hospital shall maintain and operate STP of B80KLD to treat the
domestic/hospital waste water generated from the hospital activities and other
atilities to achieve the standards prescribed under the Environment (Protection)
Act, 1986,

14 That the hospital -~ shall mainwin adequate height of stack along with acoustic
enclosures  with two D.G. Sets (250KVA & 350 KVA). No additional air pollution
source shall be installed without prior permission of the Board.

15 That the emissions from the D.G Sets of 250KVA & 350 KVA should conform to the
limits - prescribed by MOEF&CC vide notification no. GSR 520 (E) dated 01.07.2003
(as amended).
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Head Office (BMW ) raG

Rajasthan State Pollution Control Board

—Bainsiba.....
T 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
Nt Phone: 141-5159600
N
Registered
FileNo : F(BMW)/Bhilwara(Bhilwara)/6850(1)/2023-2024/6175-6177
OrderNo:  2023-2024/BMW/6438 Date:  Dec262023 5:17PM

Unit Id : 7993

16 That the hospital shall comply with the provisions of Bio-medical Waste
Management Rules, 2016.

17 That the hospital shall comply with the standards for (reatment & disposal of
Bio-medical Waste as specified under Schedule 1 of Bio medical Waste
Management Rules, 2016.

18 That the hospital shall establish and maintain the Bar Code System for proper
management of Bio-medical waste.

19 That infected hospital liquid waste must be given chemical treatment by using al
least 1%- 2% hypochlorite solution or any other equivalent chemical reagent to
ensure required disinfection.

20 That the water flow meters shall be provided at all suitable points to measure
quantity of daily water received, water consumption, wastewater  generation,
wastewater treated and treated wastewater recycled and  utilized  for
plantation/gardening purposes. Daily record of the same shall be maintained and
submitted to the Board.

21 That the entire treated sewage shall be utilized within premises for flushing,
horticulture/plantation and zero discharge status shall be maintained outside the
premises.

22 That the hospital shall maintain water flow meters at inlet and outlet of STP for
measuring quantity of wastewater inlet and wastewater treated and treated waste
ater recycled and utilized for plantation/gardening purposes. Daily record of the
same shall be maintained and submitted to the Board.

23 That the hospital shall ensure not to discharge treated /untreated wastewater into
any drain/Nallah which is terminating to any water body In nearby area.

24 That the hospital shall not allow making any obstacles to any natural water flow
i.e. natural nallah/stream carrying rain water to any water body.

25 That the hospital shall ensure proper utilization and reuse of domestic wastewater
after adequate treatment for gainful purposes.

26 That used CFLs/FLs should be properly collected and disposed off/sent  for
recycling as per the prevailing rules/guidelines issued by the regulatory authority.
Green Energy Concept shall be adopted by the hospital and use of solar panels may
be done to the extent possible.

27 That less toxic material shall be used in all construction/ interior work for
controlling indoor pollution. Proper ventilation provisions shall be provided in all
the wards.

28 That the hospital shall install adequately designed  Rain  Water  Harvesting
structure for prevention and recharge of ground water in and around the area.
Page 4 of 6
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Head Office (BMW )

Rajasthan State Pollution Control Board
4, Institutional Area, Jhalana Doongari, Jaipur-302 004

N Phone: 141-5159600

Registered
File No F(BMW]/Bhilwara(Bhilwara)/6850(1)/2023-2024/6175-6177
OrderNo:  2023-2024/BMW/6438 Batex  Dec262023 H:a7hM
Unit 1d : 7993

29 That this consent shall be subject to compliance of directions or order passed by
National Green Tribunal (NGT) / court of Jaw in the matter, if any.

30 That any incorrect information submitted in the consent application form or
declaration shall make the Hospital liable for legal action under section 42of the
Water Act and section 38 of the Air Act,

31 That, notwithstanding anything provided hereinabove, the State Board shall have the
power and reserves. its right, as contained under Section 27(2) of the Water Act and
under Section 21{6) of the Air Act to review anyone or all of tile conditions imposed
here in above and to make- such variation as it deems Mt for the purpose of Air Act &
Water Act. )

32 That the grant of this Consent to Operate is issued from the cnvironmental angie only,
and does pat abselve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility . to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.

33 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceeding, if any. instituted in the past or that could be instituted
againt you by the State Board for violation of the provisions of the Water Act and Air Act or
the Rules made thercunder.

34 That the Project Proponent shall comply with provisions of the E-waste (Management)
Rules, 2016 and ensure that e-waste generated by them is channelized through collection
centie oy dealer - of authorized producer or dismantler or recycler or' through designated
take back servm pmvuicr of the praducer to authorized dismantler or recycler, '

45 That the Prmm Proponent shall maintain  record of ewaste g,uacraied by them in Form-2
and make such records available for ser utiny by the Board. :

36 That the Project Proponent shall file annual returns in Form-3, to the Board on or before
the 30th day of June following the financial year to which that return relates.

37 That the transportation of e-waste shall be carried out as per the manifest system whereby
the transporter shall be required to carry a document (three copies) prepared by the
sender, giving the details as per Form-6.
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Head Office (BMW)

- Rajasthan State Pollution Control Board
e 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
W Phone: 141-5159600

N

Registered

FileNo :  F(BMW)/Bhilwara(Bhilwara)/6850(1)/2023-2024/6175-6177

OrderNo:  2023-2024/BMW/6438 Pates  DecdGa023 Si17FM

Unit Id : 7993

That the Project Proponent shall comply with provisions of the Batteries (Management and

38
Handling) Rules, 2001 (as amended) and submit hall yearly returns (as bulk consumer,
importer, auctioneer, recycler as the case may be) to the State Board as provided under
Rule 10(2) (ii) of the Battery (Management and Handling) Rules, 2001 (as amended). In
case the Project Proponent is not a bulk consumer even then the used batteries shall be
returned to the authorized dealers or recyclers only.

29 That the record of batteries purchased and sold/ returned to registered dealers and/ or

authorized recyclers shall be maintained and made available to the officers of the Board
during inspections.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to
the general conditions given in the enclosed Annexure. The Project Proponent will comply
with the provisions of the Water Act and Air Act and to such other conditions as may, from
time to time , be specified, by the State Board under the provisions of the aforesaid Act(s)
Please note that, non compliance of any of the above stated conditions would tantamount to
revocation of Consent to Operate and Project Proponent [/ occupicr shall be hable for Jegal

action under the relevant provisions of the said Act(s).

This bears approval of the competent authority.

Yours sincerely,
Group Incharge| BMW |

(A): Copy to:-
1 Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Bhilwara to monitor
compliance from time to time
2 Master File

Group Incharge| BMW |
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An nexure R_5 RAJASTHAN STATE POLLUTION CONTROL BOARD

AT 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
ik Ay Phone: 141-5159600 Fax: 0141-5159697
il

Registered

Page-24

F(BMW)/Bhilwara(Bhilwara)/6850(1)/2023-2024/6178-6180 Date: 26/12/2023

Unit Id : 7993

{¥a]

-

FORM IV
(SEE Rule 10 of BMW Rules, 2016)

(Authorization fur operating a factlity for Collection, Disposal, Generation, Storage, Treatment of
P Biomedical Wastes)

Authorization Letter No. BMW/2023-2024/BMW/BMW /55,

RAVI BAKLIWAL, ' AUTHORIZED SIGNATORY of Porwal Hospital Pyl Ltd,(Old Name
Keshav Hospital) is hereby granted an autherization under Rule 10of Bio-Medical
Waste (Management & Handling) Rules, 2016 (BMW Rules,2016) to operate a facility
for Collection, Disposal, Generation, Storage, Treatment of biomedical waste on the
premisses situated at Love Garden Road, R.C. Vyas Colony, , Tehsil Bhilwara, District
Bhilwara.

This authorization shall be in foree for a period from 15/10/2023 t0 30/09/2028 ,

This authorization is. valid for operation of the Hospital with 200 (two hundred) number of
beds,

This authorization is subject to the conditions contained in enclosed annexure and to such
other conditions/guidlines as may be specified under BMW Rules, 2016by Central Pollution
Control Board, Delhi or Ministry of Environment & Forests(MoEF), Government of India
(GOI) or Department of Environment (DOE), Government of Rajasthan (GOR).

Segregation, packing, transportation, storage, treatment & disposal of bio medical -waste shall
be in accordance with Rule 7& 8ol BMW Rules, 2016, The bio medical waste shall be
disposed ~ of at- Commoi. . Biomedical Waste Treatment & Dispasal = Faclity (CBMWTDF)
established for the area viz Porial Hospital Pvt. Ltd.,0ld Name Keshav Hospital. '

The mercury bearing waste arising due to breakage of thermometers,pressure gauges and
other instruments is not 10 be treated as bio-medical waste or other solid waste.The mercury
bearimg waste 1s o be segregated, collected , stored and disposed in accordance with the
provisions of Hazardous Wasle and other wastes '

(Manageinent and Transboundary Movement) Rules, 2016,

The Annual report in accardance with Rule 13 for the period 1st January to 31st December of
prévious year shall be submitted On or before 30th June of every year in form - IV as
prescribed in the ‘Rules and the annual report shall also be made available on the web-site of
the occupier.. Further, all the health care facilities shall develop their- website within two
years from the date of notification of the BMW Rules, 2016, in case not already developed,
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RAJASTHAN STATE POLLUTION CONTROIL BOARD

4, Institutional Area, Jhalana Doongari, Jaipur-302 004
Phone: 141-5159600 Fax: 0141-5159697
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Registered

F(BMW)/Bhilwara(Bhilwara)/6850(1)/2023-2024/6178-6180 Date:  26/12/2023

Unit Id : 7993

9 The hospital shall maintain the record of biomedical waste as per Rule 14 & shall be
produced during the inspection.

10 That the hospital shall phase out use of chlorinated plastic bags, gloves and blood bags within
two years from the date of notification of the BMW Rules, 2016.

11 That the hospital shall establish a Bar-Code System for bags or containers containing
bio-medical waste to be sent out of the premises or place for any purpose within one years
from the date of the notification of the BMW Rules, 2016.

12 That the hospital shall provide training to all its health care workers and others, involved in
handing of bio-medical waste at the time of induction and thereafter at least once every year
and the details of training programs conducted, number of personnel trained and number of
personnel not undergone any training shall be provided in the Annual Report.

13 The application for renewal of authorization shall be submitted online in prescribed form
along with requisite fee, affidavit, assessment format, annual report & copy of valid
agreement with CBMWTDF at least 120 days before the date of expiry of this authorization.

14 In case of expansion in bed capacity or increase in pollution load, the hospital shall obtain
prior Consent to Establish under Water (Prevention and Control of Pollution)Act, 1974, Air
(Prevention and Control of Pollution) Act, 1981 & revised Authorization under BMW Rules,
2016.

15 That the hospital shall comply the provisions of Bio-medical Waste Management Rules, 2016.

16 That the hospital shall comply with the standards for treatment and disposal of Bio-medical
Waste as specified under schedule Il of Boi-medical Waste Management Rules, 2016.

17 That infected hospital liquid waste must be given chemical treatment by using at feast 10%
hypochlorite solution or any other equivalent chemical reagent to ensure required
disinfection as prescribed in part-2 of schedule-I of the Rules.
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RAJASTHAN STATE POLLUTION CONTROIL. BOARD

gren 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
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Registered
F(BMW)/Bhilwara(Bhilwara)/6850(1)/2023-2024/6178-6180 Date: 26/12/2023

Unit Id : 7993

|y That this authorization is being issued for Hospital Activity (200 beds) and two D.G.
sets (250 KVA & 350 KVA) only. For any change in capacity of the services & area,
the hospital has to seek fresh authorization.

1¢ That the hospital shall obtain Environmental Clearance from competent authority
under EIA Notification dated 14.09.2006for any such _ activity which attracts
Environmental Clearance under EIA Notification dated 14.09.2006.

(0 That the total built up area of the hospital shall not exceed 7790.75 square meter.

51 That the hospital shall get renewed CTDF membership from time to time for
scientific disposal of Bio-medical Waste & submit copy of same (o this office and
Regional office.

(2%
oo

That total water consumption of the hospital shall not exceed 90 KLD and same shall
be met through tanker supply only.

That no groundwater shall be drawn without prior NOC/permission from the
CGWA.

54 That the hospital shall maintain and operate STP of 80KLD to treat the
domestic/hospital waste water generated from the hospital activities and other
utilities to achieve the standards prescribed under the Environment (Protection)
Act, 1986

o5 That the hospital shall maintain adequate height of stack along with acoustic
enclosures with two D.G. Sets (250KVA & 350KVA). No additional air pollution
source shall be installed without prior permission of the Board. '

96 That the emissions from the D.G Sets of 250KVA & 350 KVA should conform to the
limits prescribed by MOEF&CC vide notification no. GSR 520 (E) dated 01.07.2003
(as amended). X

27 That the hospital ‘shall comply with the provisions of Bio-medical Waste
Management Rules, 2016. "

g
(%

2g That the hospital shall comply with the standards for treatment & disposal of
Bio-medical Waste as specified under Schedule Il of Bio medical Wasle Management
Rules, 2016.

59 That the hospital shall establish and maintain the Bar Code System for proper
management of Bio-medical waste,

30 That infected hospital liquid waste must be given chemical treatment by using at
least 1% to 2% hypochlorite solutign or any other equivalent chemical reagent to
ensure required disinfection.
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F(BMW)/Bhilwara(Bhilwara)/6850(1)/2023-2024/6178-6180 Date:  26/12/2023

Unit Id : 7993

31 That the water flow meters shall be provided at all suitable points to measure
quantity of daily water received, water consumption, wastewater generation,
wastewater  treated and treated wastewater recycled and  utilized for
plantation/gardening purposes. Dally record of the same shall be maintained and
submitted to the Board.

32 That the entire treated sewage shall be utilized within premises for flushing,
horticulture/plantation and zero discharge status shall be maintained outslde the
premises.

33 That the hospital shall maintain water flow meters at Inlet and outlet of STP for
measuring quantity of wastewater Inlet and wastewater treated and treated
wastewater recycled and utilized for plantation/gardening purposes. Daily record
of the same shall be maintained and submitted to the Board.

34 That the hospital shall ensure not to discharge treated/untreated wastewater lnto
any drain/Nallah which is terminating to any water body in nearby area.

35 That the hospital shall not allow making any obstacles to any natural water flow e,
natural nallah/stream carrying rain water to any water body.

36 That the hospital shall ensure proper utilization and reuse of domestic wastewater
after adequate treatment for gainful purposes.

37 That used CFLs/FLs should be properly collected and disposed off/sent for recycling
as per the prevailing rules/guidelines issued by the regulatory authority. Green
Energy Concept shall be adopted by the hospital and use of solar panels may be
done to the extent possible.

38 That less toxic material shall be used In all construction/ interior work for
controlling indoor pollution. Proper ventilation provisions shall be provided in all
the wards.

39 That the hospital shall install adequately designed Rain Water Harvesting structure
for prevention and recharge of ground water in and around the area.

40 That this consent shall be subject to compliance of directions or order passed by
National Green Tribunal (NGT) / court of law in the matter, if any.
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F(BMW)/Bhilwara(Bhilwara)/6850{1}/2023-2024/6178-6180 Date: 26/12/2023

Unit Id : 7993

41  That the hospital shall maintain record of collection, storage and transportation of
bio-medical waste to Common Bio-Medical Waste Treatment and Disposal Facility
(CBWTDF) for disposal, The quarterly abstract’ related . to -~ the collection, storage,
transportation and, disposal ‘shall be submitted to the H.O. and Regional Office in the format
given below: : '

Sr. Month & ‘| Disposal of bio-medical waste as per Number of collection
No. Year colour code (in Kg.) trips by CBMWTDF
Yellow Red Blue / Black
Whilte

42 This  Authorization is issued from the environmental angle oniy, and does not absolve the
project proponent from the other statutory obligations prescribed under any other law or
any other instrument in force. The sole and complete responsibility, to comply with the
conditions laid down in all other laws for the time being in force. rests with the hospital/ unit
/ project proponent.

43  This Authorization shall not, in any way, adversely affect or jeopardize the legal proceedings,
if any, instituted in the past or that could be instituted against you by the State Board for
violation of the provisions of the Act or the Rules made there under.

This bears the ;i-;ipmual af the mippetent authority.

Enclose - Annexure
Yours sincerely,

Group Incharge

Copy To:-

1 Regional Officer, Regional Office, Rajasthan State Pollution Control BoardBhilwara
to monitor compliance form time to time
2 Master File
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Unit Id : 7993

Group Incharge

To

M/s Porwal Hospital Pvt. Ltd,,(Old Name Keshav Hospital)

Love Garden Road, R.C. Vyas Colony, Tehsil:Bhilwara
District:Bhilwara
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Annexure R-7
{8t
Shubhtech Enviro Engineers

Regd. Office:- 331.332, 2% Fioor, Lodha Complex, Nr. Court Chouraha, Udaipur-Rajasthan -313001
Ph.- +31.04681807368, & +01-9782841101,  Email:- praveenioshi2005@rediftmai.com & praveenioshi2005@qmai.com

To, Dated: 29/11/2023

M/s Porwal Hospital
Love Garden Road, R.C. Vyas Colony, Bhilwara (Raj)

Subject: Commissioning of Sewage Treatment Plant of 80KLD.

Dear Sir,

With reference to our above said subject, we have completed our
commissioning job successfully of sewage treatment plant 80KLD. We
enhance STP capacity from 50KLD to 80KLD at your hospital. Our
representative has trained your person to operate the plant. We shall
support you in future for any type of inconvenience related to STP. Warranty
for the plant will be one year from the date of supply.

We hope the above is in line with your requirement.
For further information/clarifications, please revert.

We assure you of our best services at all times.

For:- Shubhtech Enviro Engineers

Ry
Praveen Joshi

- \
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UIE — OFFICE OF URBAN TMPROVEMENT TRUST, BHILWARA

S.no/ Tech/ 2023-2024 / 123 date: 14.10.24

The Senior Enviornmental Enginner,
18-19 Pannadhay Circle,

Azad Nagar

‘Bhilwara,

Sub: - Regarding Hon’ble NGT Principal Bench, Delhi order dated
27.8.24 in matter of OA no 8.9.24 in matter of Moti Lal Singhania
vs State of Rajasthan

Ref (i): your letter no RPCB/RO-BHL/2024/ LEGAL-76/1869-1872 DATED -
29.9.24

with respect to above cited subject the information required in order to
submit the complete detail regarding status of land and other sanctions
from UIT are as follows:
1.- Letter of allotment issued by UIT, Bhilwara to M/s Porwal Hospital, for

hospital is attached.

rJ

Copy of sanctioned map attached.
3. Based on the factual site report and analysis there is setback violation
on site for which concerned owner has been issued notice to remove
- construction from setbacks. However it must be cleared that there is no
construction being found in the river buffer or restricted area.
4. The basement was approved by UIT (approved plan copy is attached).

The details are enclosed for the further proceeding.

J A A e

Secrelary,

U.1.T Bhilwara
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Annexure-12 Page-42
g+ wrafery
REGIONAL OFFICE

NISIRT 90 Ugwvr s 9ved el 3 ke
RAJASTHAN STATE POLLUTION CONTROL BOARD, BHILWARA R

Email:-rorpcb.bhilwara@gmail.com
www.environment.rajasthan.gov.in

R R S

Registered Letter/Email

RPCB/RO/BHIL/BHL-BMW-09/ 2.0 66 Date: | F]19] 2Dy
M/s Porwal Hospital Pvt. Ltd. (Unit Id- 7993)

Love Garden Road, R.C. Vyas Colony

Tehsil: Bhilwara District:Bhilwara

Sub:  Show cause notice for intended revocation consent to operate and authorization under
the provisions of Water (Prevention and Control of Pollution) Act, 1974, Air
(Prevention and Control of Pollution) Act, 1981, under the provisions of EPA 1986 and
Biomedical Waste Management Rules, 2016

Ref.: Inspection of your HCF carried out dated 08.10.2024 by the Joint Committee members
in compliance to Hon’ble NGT (PB) order dated 26.09.2024.

L. Whereas the Air (Prevention and Control of Pollution) Act, 1981 (hereinafter roferred to as the
“Act”) has come into force in whole of the country, with effect from 29.03.1951.

2. And whereas the Acts have been enacted to provide for the prevention, control and
abatement of water for maintaining and restoring the wholesomeness of water.

3. Whereas the Water (Prevention and Control of Pollution) Act, 1974 (hereinafter referred to as
the “Act”) has come into force in whole of the country, with effect from 23.03.1974.

L. And whereas the Acts have been cnacted to provide for the prevention, control and
abatement of water for maintaining and restoring the wholesomeness of wator

5. Whervas the Environment (Protection) Act, 1986 (hereinafter referred to as the ‘Act”) came

into force in whole of country with effect from 19.11.1986.

6. And whereas the Central Government in exercise of the powers conferred upon it has
notified the Biomedical Waste Management Rules, 2016 (hereinafter referred to as BMW
Rules, 2016). These Rules are in force with effect from 28.03.2016.

7. And whereas keeping this in view the Rajasthan State Pollution Control Board (hereinafter
called as the "Board”) has been conferred powers to take such steps as are necessary for the
prevention, control & abatement of water pollution.

8. And whereas during inspection of your HCF, following deficiencies werc observed-

* Segregation of BMW was not in wards accordance of BMW Rules 2016.

* Bio medical Waste was found mixed with municipal waste and waste was not being
segregated as per color coding,

* Bio medical waste was not being properly stored in.the centeal storage facility. .
Biomedical waste was being stored in the blagk ba s whnc 1 weru assig t[ ontain’
municipal waste as per BMW Rules, 2016 and d

' P

"o "You have not provided proper metering arra
* _You have not adopted Bar Coding system fo:%e

ut AR =4

U 18-19uFEI . ATeITE A :
18-19 Near l’annadhaya C ucle, ALad Nagdr Bhdwara ;

RW{ROI Na 11231!27




(Deepak Dhanetwal)
Copy to -

SEE & Regional Officer
Master File-SCN,RPCB Bhilwara

Regiana] Officer

|
‘ ly signed by Déegfak Dhanetwa
ggsnxaglnétsiggn' ; ; @ghvironmental
Engineer
Date: 024

Ked &
18--19 U=y Hidat IR A o:lldiuln
18-19, Near Pannadhaya Circle, Azad Nagar Bhilware
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REGIONAL OFFICE
RISTRRIT 1S9 IguYT fAg=or #vee, frerarer 8 LiFE
RAJASTHAN STATE POLLUTION CONTROL BOARD, BHILWARA N

Emailisrorpcb.bhilwara@gmail.com
www.environmerk.rajasthan.gov.in

Registered Letter/Email
:
RPCB/RO-BHIL/2024/ Legal-76 / 9-6 6 § Dated: % {l of e 4
Commissioner,
Municipal Corporation,Bhilwara.

Email:- npbhilwara@gmail.com

Subject:- Regarding non-compliance of provision of MSW rules, 2016.

Ref:- Inspection of nearby area of M/s Porwal hospital, Kothari river carried out dated

08.10.2024 by the Joint Committee members in compliance to Hon’ble NGT (P’B) order dated
26.09.2024.

Sir,
Apropos above, it is to inform you that site as mentioned above was visited jointly by
undersigned along with SDO Bhilwara on dated 08.10.2024 in compliance to Hon'ble NGT (PB)

order dated 27.08.2024 and during the course of visit it was observed that scattered municipal waste

was present along the river side area behind the M/s Keshav Porwal hospital operative at Love
Garden Road, R.C. Vyas Colony, Bhilwara.

Inorder 10 make compliances of Hon'ble NG [ orders passed time Lo time for scientific disposal
of municipal solid waste and in this matter, you are requested to remove the waste from the

atoresard area and intimale the same to undersigned as eatly as possibic.

Regards

Sincerely,

(Decpak Dhanctival)
SEE & 'ngio nal officer

Signature /e

Digitally signed " fak Dhanetwal
Designation £ :
Engineer -~ &
Date: 2024,10.
asO0. ADPIO
‘ 18--19, g Hida, TSI R, 9
- 18-19, Near Panriadhaya Circle, Azad N
Romaj Ref No.- 11231876 © I :

agar Bhilwara

e
"
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REGIONAL OFFICE
TR Y WGHUT A Jued, Hierarer
RAJASTHAN STATE POLLUTION CONTROL BOARD, BHILWARA ‘/

L Email:-rorpcb.bhilwara@gmail.com
www.environment.rajasthan.gov.in

L:FE

Registered Letter/Email
RPCB/RO-BHIL/2024/ Legal-76 / 2067 Dated: l'{—( {0] 1.0 1~l
Secretary,
Urban Improvement Trust (UIT)

Bhilwara

Sub: - Regarding Hon'ble NGT, Principal Bench, Delhi order dated 27.08.2024 in matter of OA
No 809/2024, in matter of Motilal Singhania vs State of Rajasthan.

Ref:-i. Hon'ble NGT(PB) order dated 27.08.2024.

ii. This office letter dated-29.09.2024.

iii. Your office letter dated-14.10.2024.
Sir,

Apropos above, as per you letter dated 14.10.2024, it has been informed from you that a show
cause notice was issued for violation related to setback rule to M/s Keshav Porwal Hospital
situated at Love Garden Road, R.C. Vyas Colony, Bhilwara.

In continuation of your letter and as per Hon'ble NGT order, you ar¢ requested to decide the
notice issued by you under provmons of norms as and when the stipulated time period lapses so
that relief may be awarded to the complainant,

Regards

Sincerely,

(Decpak Dhanctwal)
SEE & Regional otficer

alid

efak Dhanetwal
vironmental

Signature

Digitally signed by |

Bl Designation #Senigh
vatagy Engineer & Vo
g { .;'f ? Date 2uu 4 10N 2609 IST

oK
api E

18—19, TS AP, ATATE IR,
18-19, Near annadhaya Circle, Azad Nagar Bhilwara

ol No . 11231876



Aretyre R-is -
FORM - X que - Y4

RAJASTHAN STATE POLLUTION CONTROL BOARD

REPORT OF THE STATE BOARD ANALYST
(See Rule - 24)

Report No. : 821
Report On : 18/10/2024

I hereby certify that | Mahesh Kumar Singh, State Board Analyst duly appointed under sub
Section(3) of Section 53 of the Water (Prevention & Control of Pollution) Act, 1974 received on
the 10/10/2024 from Jitendr singh Meena, JEE, Bhilwara ,RSPCB Bhilwara a sample of Waste
Water of M/S Porwal Hospital Pvt. Ltd.,(Old Name Keshav Hospital) , Plant - Porwal Hospital
Pvt. Ltd.(Old Name Keshav Hospital). [7993] ,Love Garden Road, RC Vyas Colony , Tehsil-
Bhilwara , District- Bhilwara Collected from Final outlet of STP (80KLD) Collected on
08/10/2024. The Sample was in a condition fit for analysis as reported below :-

| further certify that | have analyzed the aforementioned sample on 18/10/2024 and declare the

FESUR O1 118 anaiysis {0 Deé as below -

S. No. Parameters Resuit

1 pH 7.7

2 Total Suspended Solids mg/! 17

3 Chemical Oxygen Demand 50
(COD) mg/

4 Bio-Chemical Oxygen Demand 8.9
(BOD) (3days at 27° C) mg/l ;

5 Oil & Grease mg/l NT

The condition of the seals, fastening and container on receipt was as follows : Intact
Signed This On 18/10/2024

Mahesh Kumar Singh
BOARD ANALYST
Rajasthan State Pollution Control Board
Regional Office Bhilwara

18, Azad Nagar, Near Pannadhai Circle, Bhilwara
-311001

Phone: 01482-241159




